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1,ORDER DATED 12-12-

_95/ [ endA

Heard Mr.S.P,Mohanty,learned ccunselfor
the Applicant.It appears from the records that
vide Annexure-8 dated 12-11-2002,the Applicant
has preferred an appeal against the order of
punisiment before his Appellate Authority in
the matter.In view Of the anove,we direct the
Appellate Authority to dispose of the said

appeal preferred by the applicant within a

pericd of thirty days from the date of recel it
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o A i e Of a copy Of this order.Till disposal of the
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( saia ppeal of the Applicant,under Annexure.g8,
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nc punitive reccvery shall be made from the

: Applicant if the same has not already taken
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b  Usy| Place.

/g(Q It is,however, made clear that after .
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disposal of the appeal if the applicant's
—on he ol e ‘
}rievance would still subs:i.st#\ hre—=is at

liberty to approczch this Tribunal,
with the aonove directions,this Original

s
Application is disposed c£f,No costs,

Send ceopies ©f this order alongwith

=M A - Original Applicaﬁion te the Respondents and

free copies Of this order be given to the

learned counsel for the applicant and Mr.a.K.
L~

_\“,(ﬁ; Bose, learned Senior Standing counsel for the

\
:g/‘f/ Uniocn of India, on whom a copy of this Original

Application has been served,
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